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‘Original Application No.436 of 1987

[

This is an appliceztion filed U/S 19 of the'
Administrative Tribunals Act, 1985. The cass of the

applicant is that while hs was actually on duty‘at the

0ffice of the Railway Headquarters, Secunbrabad, the
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Divisional Mechanical Engineer to tha ChiefTpain Examiner,

Secunderabad, has passed an ordsr dated 5.11.1986 treating

the period of seven days i.e, from 30.10,1986 to 5.11.1986

when he was actually working,as not on duty and that
|
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salary for the said period has also not besn paid tp him,
The applicant states that he has made sevsral representations

to the Railuay authorities and fimally made one on 12.11.1986

to the Additional Divisjicnal Railway Manager, B.G. SCR,
Secund erabad requesting for payment of ths wages for the
aforesaid seven days. The applicaht_has not received any

reply to his representation.

2. We have heard ths learned counsel for the
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Central Government Sri. Devaraj, &mit the_learnsd §§QO§§lE<,
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Jd. In the circumstances, we direct the respondents

to consider the representation of the applicant on merit
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and dispose.it of within two months from the date

of receipt of this order,

4. With this direc?ion, the application is

disposed of, :The;a will ba no order as tc costs.

Dictated in the open court.

( B. C. Nathur ( D. Surya Rao
V.C. Delhi Banch | _ Member ()

Dated this the 12th day .of August 1387



